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CONTEMPT PETITION NC. 44/1993
TUESDAY THE TUENTY FIFTH DAY OF JANUARY, 1994

Present: Shri V,Ramakrishnan, . Member (A)

" Shri A.N.Vujjanaradhya, Member (3)

Sri R.Sahthanam, Major,

Senior Accountant M.0,.III,
Section, O0Office of the

Deputy Director of Accounts,

(Postal), Bangalore-~560 001,

sri V-KoRaﬂ’ majol‘, ’

S/o Sri M.K.Rao,

Senior Accountant,

0ffice of the Deputy Director
of Accounts, {(Postal),
Bangalore, .

By Advocate Shri S.Ranganatha Jois.
Versus

1. Sri R,Rajagopal,
Accounts Officer (Admn),
0/o the Dy, Director of
Accounts {Postal)
G;P.O. Complex,
Bangalore-560 001,

2., Sri K.S.Venugopal,
The Deputy Director of Accounts,

(Postal), Karnataka Circle,

Bangalore-560 001, : .+ .Respondents

By Advgcate Shri M,Vasudeva Rao, C.G.S.C.
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Shri V.Ramakrishnan, Member n)

The Eontempt Petition, which is before us,

alleges that the department has not implemented the
directions of this Tribunal in 0A 9/93 diéposed of f on
12th July, 1993, We have heard Shri S.Ranganatha Jois
for theygggflégééBﬁgiéﬁﬁgr Shri M,V.Rao has taken notice

for the respondents,

2, .- The direction in OA 9/93 to the department

was that they should re-examine the.seniority keeping
in view;all the relevant materials inciuding the period
of continuou$ officiation at the level of Senior Accountants
and come to a proper Finding_and not reject the contention
of the épplicants'solely on the ground;’that there was no
specific directionvfrom the Tribupal to the effect earlier

on the pbint ot seniority,

3. We tind that the department has issued a
detailed order dated 20,10,93 as at Annexure A2 uhere,
after re;examining the mattér, they had come to a certain

finding. Shri Ranganatha.Jois for the & complainants

contends that this order is not in the nature of comp-

liance with the direction of this Tribunal on the ground

that it has not given the benefit of continuous officiation
at the level of non=functional Senior Accountants, WUWe are

atraid, we cannot agree with this contention., There
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was no direction by this Tribunal that the ppplicants

should automatically be given the benefit of continuous
ofticiation in the non—fuﬁctional éélectioh grade for

the purpose of seniority. All that the Tribunal had
directed was that the department shoﬁld take into acbﬁunt
all.the:relevant méterials including the period of conti-
nuous officiétion and come to a proper decision._ The
departmént has taken a decision aslreflected in the

order dated 20,10.93 as at Annexure A2, It the applicants
are not satistied with tha aecision qf the départment, it

is not open to them to chaliange it on the ground that

the department had committed contempt and not complied
with the directions of this Tribunal, when they had clearly
carried out the order dated 12th July, 93, UWe, therefore,

hold that there is no merit in the Contempt Petition,

4, . With this observation, the contempt petition

is dismissed and the alleged contemners are discharged,

No costs, _
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(A.N,VUIJANARADHYA) (V. RAMAKRISHNAN)
MEMBER (3) MEMBER (A)
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